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ACCTTs. OF INDIAN SCHOOL OF MINES, 
DHANBAD FOR 1970-71, A STATEMENT 
AKD AUDITED REpORT ON THE ACCTS. 

OF NCERT FOR 1970-71 

THE DEPUTY MINISTER IN THE 
MIl\ISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMEi"\T OF CULTURE 
(SHII.l D. P. Y ADA V) : I beg to lay on 
the Table:-

(1) (i) A copy of the Certified Ac~ 
counts of the Indian School at 
Mines, Dhanbad, for the year 
1970-71 along with the AudIt 
Report thereon. 

(".' -, 

ti i) A statement (Hi~di and 
English versions) shOWIng (I) 
rea.;ons for delay in laying the 
above Accounts, and (ii) for not 
layino simultaneously the Hindi 
versi~n thereof. [Placed in Lib-
rary. See No. LT-6121!73] 

A copy of the Audited Report 
(Hindi and English versions) on 
the accounts of the National 
Council of Educational Research 
and Training, for the year 1970-
71, [Placed in Library. See No. 
LT-6122!73]. 

12,32 hrs. 

AMENDMENT TO DIRECTIONS BY 
THE SPEAKER 

SECRETARY-GENERAL: I beg to 
lavon the Table a copy of an amend-
mimt to Direction$ made by the Speaker 
under the Rules· of Procedure and Con-
duct of Business in Lok Sabha. 

12.321 hrs. 
MESSAGES FROM RAJY A SABRA 

SECRETARY-GENERAL: Sir, I 
haw to report the following messages 
receiyed from the Secretary Generol of 
Rajya Sabha:-

(i) "In accordance wit!t the provi-
sions of rule J 15 of the Rules 
of Procedure and Conduct of 
Business i:1 the Rajya Sabha, I 
am directed ! a inform the Lok 
Sahha that the Rajya Sabha, at 
its sitting held on the 18th De-

cember, 1973, agreed to the en-
closed amendments made by the 
Lok Sabha at its sitting held on 
t!te 12th December, 1973, in the 
Code of Criminal Procedure 
Bill, 1972." 

(ii) ''In ac~ordance with the provi-
sIons of sub-rule (6) of rule 186 
of the Rules of Proceaure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation 
(Railways) No. 4 Bill, 1973 
which was pas,,,d by the Lok 
Sabha at its sitting held on the 
17th December, 1973 and tran;-
miaed to the Rajya Se.bha for 
i~s recommendations and to state 
thot this House has no recom-
mendations to make to the Lok 
Sob':" in regard:o tk said 
Bill.'" 

Enclosure 

CoDE OF CruMrNAL PROCEDURE BILL, 
1972 

Tex; of the Amendments adopted by 
Lok Sablza 

Enacting Formula 

Page I, line I, for "Twenty third", 
substitute "Twenty-fourth" 

Clause I 

Page I, line 5, for "1972", substi-
tute "1973", 

Page I, fer lines 8 to 11, and page 
2, for lines 1 to 4 suhstitute-

"Provided that -,he provisions of 
this Code, other than those rela-
ting to Chapters VIII, X and XI 
thereOf. shall not appJy:-

(a) to the Slate of N"galand, 

(b) to the t,ibal areas, 

but the concerne-a State Govern-
ment may, by notification, apply 
such provisions or any of them to 
the w!tole or part of the State of 
Nagabnd or such tribal areas, as 
the case may be, with such supple. 
mental, incidentaT or consequen-
tial modifications as may be speci-
fied in the notification". 

Page 2, line 10, for "J st day of July, 
1973" suhstitute "1st day of April, 
1974". 
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[Secretary General] 
Clause 3 

Page 4, line 4,-
jor "any", substitute "an", 

Page 4, line 5,-
omit "and". 

Clause 6 

Page 5, line 22,-

for "Ma~strate", substilule "Magis-
traw' . 

Clause 7 

Page 5, line 30,-
for "division and district", subs/i-

tute "divisions and districts", 

Clause 8 

Page 6, line 10,-

for "exclusion", substitute "reduc-
tion". 

Clause 9 

Pag~ 6, line 23,-
before "other", insert "the" 

Clause 15 
Page 8, line 6,-

for "or", substitute 

Clause 25 

Page 10, line 28,-

"or give". 

for "as" substitute "as anw • 

Clause 76 

Page 22, after line 35, illserl-

"Prov~ded that such delay shall 
not in any case, exceed twenty four 
hours exclusive of the time neces-
s,ary for the journey from the place 
of arrest to the Magistrate's Court." 

Clause 92 
Page 28, line 13,-

jor "of a", substitute "of a Dist-
rict Magistrate". 

8-29 LSS!73 

Cla!4fe !M 
Page 28, line 42, 

omit "his". 

Clause 107 
Page 33, line 32,-

omit "with or without suret~s". 

Clause 109 

Page 34. in the marginal heJlding, 
onlit "vagrant and" 

Clause 116 

Page 36, line 11,-
for "pending" substitute "After 

the commencement and before'· 

Clause 122 

Fage 38, line 1,-
for "(1)" suQstilute "(1) (~)"

Page 28, ajter line 7,-
insert-

"( b) If any person alter hav4ng 
executed a bond without s~tie§ for 
keeping the peace in pursuanc, of 
an order of a Magistrate under sec-
tion 11 7, is proved, to the satisfac-
tion of such Magistrate or his sU~
sor in office, "to have commilkd 
breach of the bond, such Magist£ate or successor in office, may, after re-
cordi,ng the grovnds of such proof. 
order that the person be art~d 
and detained in prison until tbe 
expiry of the period of the bond and 
such order shall be withol.\t prejudice 
to any other punishment or forfeiture 
to which the said person may be lia-
ble in accordance with law." 

Clause 125 

Page 40, line 28, after "child" 
a# "if married'·, 

Page 40, line '29, 
for "sub-section" $ubstitute-

"chapter" 
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[Secretary General] 
Clause 126 

Page 41, line 33,-
(i) tor "whether". substitule 

''w!:!ere'' 
(ii) tor "raised" SlIbstitute resi-

ded" 
Page 41, line 36,-

jar "husband, father, mother or 
child, as the case may be, "substi-
tute" "person against whom an 
order for payment of maintenance 
is proposed to be made" 

Page 41, line 39, for "husband, 
father, mother or child", substitute 
"person against whom an order 
for payment of maintenance is 
proposed to be made." 

Clause 127 

Page 42,-
for lines 19 to 23,-
sub9titute-
"(3) Where any order has beeu 
made under section 125 in favour 
of a woman who has been divorced 
by, or has obtained a divorce from 
her husband, the Magistrate shall, 
if he is satisfied that-
(a) the woman has, after the date 

of such divorce, re-married, cancel 
such order as from the date of her 
remarriage; 

(b) the woman has been divorced 
by !ler husband and that she has re-
ceived, whether before or after the 
date of the said order, the whole of 
the sum which, under any customary 
or personal law applicable to the 
parties, was payable on such divorce, 
cancel such order,-

(i) in the case where such sum 
was paid before sue!:! order, from 
the date on which such order was 
made. 
(ii) in any other case, from the 
date of expiry of the period, if any, 
for which maintenance has been 
actually paid by the husband to the 
woman. 
(c) the woman has obtained a di-

vorce from her husband and that she 
had voluntanly surrendered her rights 
to maintenance after her divorce, 
cancel, the order from the date there-
of." 

Clause 147 

Page 51, line 16,-, 
omit "of section 147". 

Page 51, lines 17-18,-
omit "of section 147". 

Clause 151 

Page 52,-
tor lines 5 10 7 substitute 

"(2) No person arrested under 
sub-section (1) shall be detained in 
custody for a period exceeding twen-
ty-four hours from the time of his 
arrest unless ':lis further detentiOn is 
required or authorised under any 
other orovisions of Ihis Code or of 
any other law for the lime being in 
force." 

Clause 162 
Page 54,-

jar the marginal heading 
.llIh·,ti:ute "Statements to police 

not to be signed: use of state-
ment in evidence" 

Page 54, line 40,-
jar the word "no" substitute-
"Shall, if reduced to writing, be 

signed by the person making it; nor 
shall any such statement or any". 

Page 54, line 41,-
for "and no" substitute-"or any" 

Page 54, line 42,-
omit "s!:iall" 

Page 55, line 15,-
omit "of this section" 

Clause 167 

Pages 57 and 58,-

for lines 46 to 51 and to 5 res-
pectively, substitute-

"(a) the Magistrate may autho-
rise detention of the accused person, 
otherwise than in custody of the 
police, beyond the period of fifteen 
days if he is satisfied that adequate 
orOtl'1d, "xist for doing so, but no 
Maf!is:ratc ~hall m!lhmi~e the de-
tention of the accused person in 
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custody under this section for a total 
period exceeding sixty days. and on 
the expiry of the said period of sixty 
days. the accused person shan be re-
leased on bail if he is prepared to 
and does furnish hail; and every per-
son released on bail under this sec-
tion shall be deemed to be so relea-
sed under the provisions of Chapter 
XXXIII for the purpose of that 
Chapter". 

Page 58. after line 10. insert 

"Explanatio/l-If any question ari-
ses whet her 'an accused person was 
produced before the Magistrate as 
required under paragraph (b). the 
production of the accused person 
may be proved by his signature on 
the order authorising detention". 

Clause 196 

Page 67.-
for the exiting marginal heading. 
substitute-

"Prosecution for 
the State and for 
racy". 

offences against 
criminal conspi-

Clause 197 

Page 68. line 6. for "shall" substitute 
"shall take" 

Clause 202 

Page 71. line 7.-
for "offence" substitute "offence 

of' 

Clause 208 

Page 73. in t!J.e marginal 
for "complaint case" 
"other cases" 

Clause 210 

Page 74.-

heading. 
substitute 

jar the existing marginal heading. 
substitute-
"Procedure to be followed when 

there is a complaint case and police 
investigation in respect of the same 
offence." 

Clause 220 

Page 79. line 13.-
omit "illustrations to sub-section 
(4)". 

Page 79.-
after line 17.-
insert-"IlIustration to sub-secnon 
(4) ". 

Clause 228 
Page 81. line 34.-

after "he may,", insert-
"frame a charge against the accu-
sed and .... 

Pag~ 81. line 43.-
for "offence". substitute-
"offence charged". 

Clause 229 

Page 81. in the marginal heading. 
for "plea of guilty". substitute 
"Conviction on plea of guilty". 

ClalLse 235 
Page 82,-

in the marginal heading. 

jar "Judgments" substitute-
"Judgment of acquittal or convic-
tion". 

Clause 261 

Page 90.-
jar the existing margmal heading. 
substitute-
"Summary trial by magistrate of 
the second class"'. 

Clause 262 

Page 90, in the marginal heading. 
omit-
"for summons and warrant Cases 
applicable". 

Clause 275 

Page 93. line 8.-
after "himself". insert-
"or by his dictation in open court". 
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[Secretary G~eral] 
Clause 276 

Page 93, line 22, after "himself', 
insert-"or by his dictation in open 
court". 

Clause 281 
Page 94, line 35, for "Magistrate" 
substilute-

"presiding Judge or Magistrate". 

Clause :484 
Page 95, line 20,-
after "Governor of a State", lIISert-

"or the Administrator of a Union 
territory". 

Clause 294 
Page 98,-
for the marginal heading-

Substitute-"No formal proof of 
certain documents". 

Clause 300 
Page 100, line 25,-

for "the" substitute "t!J.is~. 

Clause 314 
Page 105,-

for the marginal headmg, 
substitute-"Oral arguments and 
memorandum of arguments". 

Clause 320 

(i) Page 110, in line 2L,-
for "(4)", substitute: "(4)(a)". 

(ii) Page 110,-
after line 25, insert-
"(b) When the person who would 

otherwise be competent to compound 
an offence under this section is dead, 
the l.egal representative, as defined in 
the Code of Civil Procedure, 1908, 
of such person may, with the con-
sent of the Court, compound such 
offence". 

Clause 321 
J'age 111. lines 16--18,-

jor (!"Ie words "its permission" 
occurring at two places, substitute 
"'consent". 

C/4use 344 

Page 117, line 36,-
for "in the course of" substitute 
"at the time of delivery of'. 

Clause 351 

Page 119, in the marginal heading,-
for "in contempt cases" substitute 
"under sections 344, 345, 349 and 
350" 

Clause 360 

Page 123, in the marginal heading,-
for "instead of sentencing to im-
prisonment" suh.'itMute "or after 
admonition". 

Page 123, line 47,-
for "more" substitute "less" 

Clause 363 
Page 126, line 7,-

for "give", substitute "give it". 

Clause 374 

Page 127, line 38,-
after the word "Judge" insert-
"or on a trial held by any other 
COUrt in which a sentence of im-
prisonment for more than seven 
years has been passed," 

Page 127, line 39.-
jor the words "Any person", 
substitute-"Save as otherwise 
provided in sub-section (2), any 
person". 

Clause 376 

Page 128, line 32,-
for "a payment", substitute "pay-
ment", 

Clause 378 

Page 129, line 12,-
jor "to appeal", substitute "to pre-
sent an appeal". 

Page 129, line 20,-
frJr "to appeal", sugstitute--
"to present an appeal". 
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Pap 129, line 28,-
for "leave", subst'itute "Special 
I~ave". 

Page 129, line 34,-
for "leave;', substitute "special 
"leave". 

Page 129, line 35,-
IIlter "sub-section (l)" 
udd-"or under sub-section (2)". 

CltlUse 379 

Page 129, for the existing marginal 
heading,-
.Iubstitute "Appeal against convic-
tion by High Court in certain 
cases". 

CiaUl"e 381 
Page 130, line 11,-

lor "Of, substitute "or ah . 

Clame 384 
Page 130, line 35,-

lor "inconvenience", substitule-
"such inconvenience as would be". 

Page 130, line 43,-
after "Session or", insert "of the" 

Clause 385 
Page 131, line 20,-

for "court" substitute "that Court". 

Clause 394 
Page 134, line 16,-

for the word "or", 
substitute "or of". 

Ciau<e 395 

Page 134, fine 35.-
jar "the State eoncerned", 
sU&stllute "a state". 

Cwu.e 397 
Page 135,-

for the existing marginal headings, 
-substitute "Calling for records 
to exercise powers of revision". 

CllIiln 401 
Page 136, line 34,-

omit the word "thereto". 

Claurt ,",5 
Page 137,-

line 29 and also in the marginal 
heading,--' 
omit "or Magistrate". 

Clau,\e 408 
Page 140, lines 3-4,-

for "direct (a) "substitute "order". 
Page 140,-

omit lines 6 and 7. 
Clause 409 

Page 140, line 17,-
for "case" suhstitute "case or ap-
peal". 

Pag~ 140,-
for line 18,-
substitute" case or appeal which 
he has made over to, any Assis-
tant Sessions Judge or Chief Judi-
cial Magistrate Subordinate". 

Clause 428 
l'age 145, line 19,-

jor "accused", substitute-
"accused person". 

Page 145, line 20,-
after the words "by him" add-
during the investigation, inquiry or 
trial of the same case and". 

Clause 435 
Page 147,-

in the marginal heading, for "with 
the concurrence of", substitute 
"after consultation with". 

Clause 437 
Page 148, line 28,-

af~' the word "Court" inse,t-
"ol!ler thart the High Court of 
Session", 

Clause 438 

Page 14<J, line 43,-
for "an officer of the police" 
Substitute "a police officer". 

Clause 457 
Page 155, line 19,-

for "appear", sllbstitllte-
"to appear", 

Page 160, in the marginal heading,-
omit "in respect of petition wri-
ters", 
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Clause 478 
Page 161,-

jor the existing marginal headings, 
,,,bstltute-
"Power to alter functions alloca-
ted to Judicial and Executive 
Magistrates in certain cases", 

THE FIRST SCHEDULE 

Page 167, line 25 and page 168, line 
15, against sections 124A and 129, in 
column 4,-

jor "Cognizable", substitute 
"Dino", 

Page 168, line 21, against section 
131, in column 5,-

jar "Ditto", s"bstitute "Non-bail-
able", 
Page 171, line 5, against section 

153A, in column 2,-
for "places", ,ubstitllte "place", 

Page 171, line 25, against section 160, 
in column 4,-

for "Cognizable", substitute 
"Ditto". 

Page 173, line 22, against section 
172, in column 2,-

for "order", substitute "other". 
Page 175, lines 10-11, against sec-

tion 177.-
for "Imprisonment for 6 months, 
or fine of 1,000 rupees, or both", 
substitute "Ditto". 

Page 175, lines 20-21, against sec-
tion 179,-

for "Simple imprisonment for 6 
months, or fine of 1,000 rupees, 
or bot!J.", substitute "Ditto". 

Page 176, against section 185, in 
column 2.-

(i) line 12, for "legal", substitute U a 
legal" 

(ii) line 15,-
for "obligations" substitute "obli-
gations incurred". 

Page 180, line 23, against section 213, 
in column 3,-

faT "years", substitute "years and 
fine". 

Page 181, line 14, against section 
215, in column 2,-

faT "of', substitute "by". 
Page 181, line 22, against section 216, 

in column 2,-

faT "not", substitute "not for" 

Page 183, lines 16-17, against section 
225, in column 3,-

faT "Imprisonment for 2 years, 
or fine, or both", substitute "Ditto" 

Page 184, line 24, in the heading of 
Chapter XII,-

for "Coins", SlIbstitute "Coin". 

Page 186, line 15, against section 
246, in column 2,-

for "weig!J.t", substitute "the wei-
ght". 

Page 187, line 16, against section 256, 
in column 3,-

for "years", substitute "years and 
fine". 

Page 189, lines 21-22, against 276, 
faT "Imprisonment for 6 months, 
or fine of I ,000 rupees, or both", 
substitute Ditto". 

Page 191, line II, against section 
292, in column 3,-

jor "offence". substitute "convic-
tion". 

Page 19 J, line 14, against section 
293, in column 3,-

for "Ditto", substilute "On first 
conviction, with imprisonment for 
3 years. and with fine of 2,000 
rupees, and in the event of second 
or subsequent conviction, with im-
prisonment for 7 years, and with 
fine of 5,000 rupees". 

Page 191, line 15, against section 294, 
in column 6,-

/01' "Any Magistrate", substitute 
"Ditto". 

Page 196, line 15, against section 345, 
in column 4,-

for "Cognizable", substitute "Ditto". 
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Page 199, line 7, against section 374, 
in column 4,-

jar "Cognizable", substitute 
"Ditto". 

Page 200, line 20, against section 388, 
in column 2,-

lOT "orn , substitute "of'. 
Page 206, line 9, against section 440, 

in column 3,-
jor "3", substitute "S" 

JOINT COMMrnEE ON OFFICES 
OF PROFIT 

SEVENTH REPORT 

SHRI PATfABHI RAMA RAO 
(Rajamundry) : I beg to present the 
Seventh Report of the Joint Committee 
on Offices of Profit. 

Page 210, line 22, against section 12.35 hrs. 
482,-

(i) tn column 4,-
for "Non-cognizable", 
"Ditto". 

(ii) in column ,,-

substitute 

jar "Bailable", substitute "Ditto." 

Page 212, line 4, against section 
4890,-

for "possessing instrument" sub-
stitute "possessing machinery, 
instrument" . 

Page 214. line 24, agaimt sec:ion 
504,-

jor "3", substitute "2". 

Page 214, line 24, against section 
505,-
jar "2" sub.'tituJe "3-. 

THE SECOND SCHEDULE 

Page 222, line 9, FORM No. 11,-
for "seals", substitute "seals, or". 

Page 223, line 30, FORM No. 15,-
for "Offier", substitute "Officer". 

Page 226, after line 30, FORM No. 
20.-

insert "Or". 
Page 229, line 15, FORM No. 2~,

for "to decide" substitute "do 
decide". 

1l.34 hrs. 

COMMITfEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

SHRI AMAR NATH CHAWLA 
(Delhi Sadarl : I beg to lay on the T~ble 
Minutes of the Thirty-seco~d to Thlr~
fiftb sittings of the CommIttee on .PrI-
vate Members' Bills and Resoluhom 
held during the current session. 

ESTIMATES COMMITTEE 
FORTY-EIGHT-REPORT 

SHRI K. N. TIWARY lBertiah): 
beg to pre.'ent the Forty-eighth Repor: 
of the Estima!es Committee regarding 
action taken by Government on the re-
commendations contained in their Twe-
nty-fourth Report on the Ministry of Fi-
nance-Revision of the form and con-
tents of the Demands for Grants. 

'-'I !'fa:. f\'f"·~ (<li<f;r) : ';3'q']'~ 

I1ii:I~li,~. ~ ~ ll~~ ~c: '.'l~ 
~; ~r~iI <:1iI1 ref ~, ~T "fm"lI'i1 am; 
fG' $il{ ~6 '!i'iIi;;;," am; f~ f6'l~ 
q;r;: ~"if; iirt if ~ ! 

liil 19 f~ti1'<1': ";r snrA if:'!'1 if ~ 
\'tq;;; ~r 1!fT: 

"Purchase of sOphisticated FJectronic 
Gadgetry from U.S.A. and Japan to 

spy on Political Rivals 

Will the PRIME MINISTER be 
pleased to st" te : 

(a) whether the atlention of the 
Government has been drawn to 
news-Item in Far Eastern Eco-
nomic Review 6th August, 1973, 
in which it !:tad been stated that 
huge amounts of cash have been 
spent by the Government in 
Japan and the United States to 
purchase sophisticated electronic 
gadgetry to be used to spy on 
political rivals wi'hin the coun 
try; 


